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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE FIFTEENTH DA'" OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CTIIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT APPEAL NO: 512 OF 2013

l.A.NO: 1 OF 2013(WAMP. NO: 1306 oF 2013)

PetitionUnderSectionl5lCPCprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition' the Hign Court may be pleased to

directtheRespondentstocollecttheincreassddleselpriceonparwrthretail

outlets from the Petitioner/Appellant Corporation '

writ Appeal under clause 15 of the Letters Patent preferred against the order dated

0404.2013 in WPMP.No.12416t2O13 in w.P.No.1970t2013 on the file of the High

Court.

Between:

The Andhra Pradesh, State Road Transport Corporatron, Rep by^t!9 Vice Chairrnan

;;; M;;;girg Director, Bus Bhavan, MJsheerabad, Hvderabad - 020

.....APPELLANT/WRIT PETITIONER

AND

1. The Union of lMia, Rep. by its Secretary, Ministry of Petroleum 20T-A'

Shastri Bhavan, New Delhi-1 .

2. The Hindustan Petroleum Corporation Limited, Rep' by its tvlanaging Director'

17, Jamshed.ii Tata Road, Mumbai - 020'

3 The lndian Oil Corporation' Rep by its Managing Director' G 9' All Yavar

Jung Marg Bandra (East),Mumbai400051

4. The Bharat Petroleum Corporation Limited , Rep by rts lvlanaging Director'

Currimbhay Road, Ballard Estate, t\ilumbai - 001

.....RESPONDENTS/RESPONDENTS



Counsel for Appellant : SRI R.ANURAG, ADVOCATE FOR
SRI K.SATYANARAYAN MURTHY (SC FOR APSRTC)

Counsel for Respondent No.1 : SRI cADt PRAVEEN KUMAR, DEpUTy
SOLICITOR GENERAL OF INDIA

Counsel for Respondent No.2 : SRI B.MAYUR REDDY

Counsel for Respondent No.3 : SRI PUTREVU PRABHAKAR,SC

Counsel for Respondent No.4 : SRI S.V.RAMANA, ADVOCATE FOR
SRI O.MANOHAR REDDY

The Court made the following Judgment



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

t

THE HON,BLE SRI JUSTICE J.SREENTVAS RAO

WRIT APPEAL No.S12 of 2Ol3

JUDGMENT: (Per tle Hon'ble the Chtef Justice Alok Aradhe)

Mr. R.Anurag, learned coun sll representing

Mr. K. Satyanarayan Murthy, leamed Standing Counsel for

the apPellant.

Mr. S.V.Raman, learned counsel representing

Mr. O.Manohar Reddy, learned counsel for respondent

No.4.

2. This intra court appeal is filetl :Lgainst an order

dated 04.04.2013 passed by the learned Single Judge in

W.P.M.P.No.12416 of 2013 in W'P'No'9970 of 2013'

3. The a-foresaid writ petition i'e'' W'P'No'997O of

2013 itself has been disposed of onOT '06'2O13' Therefore'

the instant writ appeal has been rendered infructuous'

Accordingly, the same is dismissed'
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Miscellaneous applications, if aly pending, shal

stand closed. There shall be no order as to costs.

SD/-I. NAGA LAKSHMI
DEPUTY REGISTRAR

//TRUE COPY//

SECTION OFFICER I
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I.OneCCtoSRIKSATYANARAYANiVIURTHY(SCFORAPSRTC)Advocate
toPUcl

Z. bne CC to SRI B MAYUR REDDY, Advocate [OPUC]
e. o;; cc to snt GAD| PRAVEEN KUMAR, Deputy soticitor General of lndia

toPUCl
a. bne ci to sRt o MANoHER REDDY, Advr.rcate IOPUCI
5. One CC to SRI PUTREVU PRABHAKAR, SC [OPUC]
6. Two CD CoPtes
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HIGH COURT

DATED:1 511012024

JUDGMENT

WA.No.S12 of 2013

DISMISSING THE WA

WITHOUT COSTS.
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